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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO654 of 2025

14.08.2025 passed by the Sub-Divisional Magistrate,

Naugawan Sadat under Section 38(2) of the Uttar

IN THE MATTER OF:
SHAHID RAZA APPLICANT
VERSUS
STATE OF U.P. & ORS RESPONDENTS
INDEX
| Sl. No. Particulars Pages
e Reply On Behalf Of On Behalf Of Respondent No. 2 - B
| District Magistrate, AmrohaWith Affidavit i
2. Annexure P-1:-True copy of theenquiry report dated
19.05.2022submitted by the Tehsildar, Naugawan
Sadat to the Sub-Divisional Magistrate, Naugawan| 12-23
Sadat regarding the land bearingKhasra No. 672
measuring 0.425 hectare recorded as pond
3. |Annexure P-2:-True copy of the order dated
24-32




111

s A Ty g g —y 1;,

entries and restoring the land as Category-15(1) Pond |
(Non-Z.A. Land)

i
]

proceedings instituted by Nagar Panchayat,
Naugawan Sadat under Section 4 of the un:tarE
Pradesh Public Premises (Eviction of Unauthorised | o *C
Occupants) Actfor removal of illegal encroachments |
fromﬁ\epmdlandbearhglmasauo.ﬁnmeaaring;
0425 hectare, including Case Nos.5417/2025,

5418/2025, 5419/2025 and 5416/2025,

e i NSRS M e Y R BT

Place:

Date:14/03/2026 THROUGH

), .
4 <

Ao and
’,\5\\

New Delhi
Priyanka swami
Advocate
Standing Counsel For State of U.P
F-13, Jangpura, New Delhi
110014



112

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO654 of 2025

IN THE MATTER OF:

SHAHID RAZA APPLICANT
VERSUS

STATE OF U.P. & ORS RESPONDENTS

REPLY ON BEHALF OF ON BEHALF OF RESPONDENT NO. 2 -

DISTRICT MAGISTRATE, AMROHA WITH AFFIDAVIT

MOSTRESPECTFULLYSHOWETH:
1. At the outset, it is respectfully submitted that the answering

respondent holds the Honble National Green Tribunal in the
highest regard and is fully committed to complying with all
directions issued by this Hon'ble Tribunal. The present affidavit is
being filed in compliance with the order dated 19.12.2025 passed
by this Honble Tribunal in the present Original Application

directing the answering respondents r file their response before

e

the Tribunal.
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2. The present Original Application has been filed alleging illegal
construction and encroachment upon a public pond situated at
Khasra No. 672 measuring 0.425 hectare in Village Naugawan
Sadat, District Amroha, Uttar Pradesh. The Applicant has alleged
that certain private individuals have illegally occupied the said
water body and that the authorities have not taken adequate
action.

3. It is respectfully submitted that the allegations made in the
Original Application do not correctly reflect the action already
taken by the district administration. The competent authorities
have examined the matter in detail and appropriate proceedings

have been initiated strictly in accordance with law for restoration

and protection of the said water body.

4. As per the revenue records, the land bearing Khasra No. 672
measuring 0.425 hectare is recorded as a pond (Talab). The
nature of the said land has historically remained that of a water
body and the same continues to be reflected as such in the official
revenue records maintained by the State authorities.

5. A detailed enquiry into the nature of the land was conducted by

the revenue authorities. During the course of the enquiry, the
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historical revenue records including Jamabandi, Khatauni and
Khasra entries were examined. The records available in the
revenue archives dating back to Fasli Year 1312 (approximately
corresponding to the year 1905) clearly establish that the land in
question has consistently been recorded as a pond.

6. The enquiry further revealed that the land forms part of
ShamlatDeh land reserved for public use, which includes land
meant for ponds, pathways, public roads, graveyards and other
community purposes. Such land is meant for the collective benefit
of the village community and cannot be legally appropriated for
private use.

7. The findings of the enquiry were recorded in the report dated
19.05.2022 submitted by the Tehsildar, Naugawan Sadat before
the Sub-Divisional Magistrate, Naugawan Sadat. The said report
clearly establishes that the land bearing Gata No. 672 measuring
0.425 hectare has continuously been recorded as a pond for
several decades and forms part of public utility land meant for the
benefit of the local inhabitants.True copy of the enquiry report
dated19.05.2022 submitted by the Tehsildar, Naugawan
Sadat to the Sub-Divisional Magistrate, Naugawan Sadat

regarding the land bearing Khasra No. 672 measuring

/
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0.425 hectare recorded as pondis annexed herewith and

marked as Annexure P/1.

8. Upon examination of the revenue records, it came to light that
certain incorrect entries had been made in the revenue records
whereby the names of private individuals were wrongly recorded
against the pond land.

9. In order to rectify the said irregularity, proceedings were initiated
before the competent authority under Section 38(2) of the Uttar
Pradesh Revenue Code, 2006.

10. After considering the enquiry report and examining the relevant
records, the Sub-Divisional Magistrate, Naugawan Sadat passed a
detailed order dated 14.08.2025, whereby the incorrect entries
were cancelled and the land was restored to its original
classification as Category 15(1) Pond (Non-Z.A. Land).

11. By virtue of the said order, the names of Farman Haider and
MehboobHaider, sons of PyareHasan, residents of MohallaBudh
Bazar, Naugawan Sadat, which had been wrongly recorded in
respect of the said land, were removed from the revenue records.

12. The said order further directed the concerned authorities to take

necessary steps for removal of illegal occupants from the said
5
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pond land so as to ensure compliance with the directions issued by
this Hon'ble Tribunal.True copy of the order dated 14.08.2025
passed by the Sub-Divisional Magistrate, Naugawan Sadat
under Section 38(2) of the Uttar Pradesh Revenue Code,
2006, cancelling the incorrect entries and restoring the
land as Category-15(1) Pond (Non-Z.A. Land)is annexed

herewith and marked as Annexure P-2.

13. After restoration of the correct revenue entries, a site inspection

and measurement of the land was carried out by the competent

authorities. During the inspection it was found that out of the total
area of 0.425 hectare, a portion measuring approximately

0.094712 hectare (947.12 square meters) was under illegal

occupation.

14. The inspection revealed that the illegal encroachment had been
made by certain individuals who had constructed residential
houses and commercial structures over the pond land. The
encroachers were identified as residents of MohallaBudh Bazar,
Naugawan Sadat, DistrictAmroha.

15. The persons found to be in illegal occupatign of the pond land are

summarized below: /
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S. No Name of Encroacher Details

1 Jamin Abbas, Zaheer Abbas, Sajid Sons of
Abbas, Manzoor Abbas,
ZahoorHaider Mohammad Hamid

2 Mehrab Ali, Abbas Al Sons of 'Ala,te imam

= e

Farman Haider Son of PyareHasan

. ] MehboobHaider Son of PyareHasan '

16. During the course of the inspection it was further observed that

the encroachers had raised permanent constructions over the
encroached portion of the pond land. Certain constructions were
found to be two-storeyed residential buildings, while some
structures were being used as shops and other commercial
establishments.

17. It was also observed that families of the encroachers are presently
residing in the said structures. Considering the permanent nature
of the constructions and the presence of residential occupation,
the district administration deemed it appropriate to proceed strictly
in accordance with the procedure established under law before

taking coercive action. ’
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18. In order to remove the illegal encroachments in accordance With

law and while maintaining public order, proceedings have been

.initiated under Section 4 of the Uttar Pradesh Public Premises
(Eviction of Unauthorised Occupants) Act.

19. Accordingly, the Nagar Panchayat, Naugawan Sadat has instituted

eviction proceedings against the illegal occupants before the

competent authority. The details of the proceedings are as follows:

Case No Title of Case
Nagar PanchayatNaugawan Sadat vs

HIIES Farman Haider

s
s "B P
e iyt

20. The aforesaid proceedings are presently pending before the Sub-
Divisional Magistrate, Naugawan Sadat, who is the competent
authority under the said Act. Eviction of the illegal occupants shall
be carried out strictly in accordance with the orders passed in the
said proceedings.True copies of the eviction proceedings

instituted by Nagar Panchayat, Naugawan Sadat under

Section 4 of the Uttar Pradesh Public Premises (Eviction of

Unauthorised Occupants) Actfor& removal of illegal
//

-
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encoachments from the pond land bearing Khasra No.

672 measuring 0.425 hectare, including Case Nos.

5417/2025, 5418/2025, 5419/2025 and 5416/2025,are
annexed herewith and collectively marked as Annexure P-3
(Coilly.).

21. The Applicant has submitted several representations before
different authorities including representations addressed to the
Honble Chief Minister of Uttar Pradesh as well as applications
submitted before the District Magistrate, Amroha on various dates.

22. The Applicant was duly informed that the district administration
had already initiated legal proceedings for removal of the illegal
engoachments and that the matter is presently pending before

the competent authority.

23. It is respectfully submitted that the district administration has
taken comprehensive steps for protection and restoration of the
pond land. The actions undertaken include verification of historical
revenue records, conduct of enquiry by the revenue authorities,
restoration of the pond land in the revenue records, identification
and measurement of the encroached area qnd initiation of eviction

proceedings against the illegal occupants. v
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4.7 ~
Ne answering respondent reiterates that all further action shall be
taken strictly in accordance with law and in compliance with the

directions (ssued by this Hon'ble Tribunal.

Through
District Magistrate ,Amroha

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO654 of 2025

IN THE MATTER OF:

RENUAGARWA
SHAHIDRAZA APPU@ " v N oy bl
51548 /25
a us et Q‘\l

(+ <.
STATE OF U.P. & ORS \ RESPONDENTS _;

AF FIDAVIT

[ MR aulTa. s aged about ...3%....years S/0Mow..Lek. weTApresently
posted as District Magistrate,Amroha, Uttar Pradesh, having an office at

Amroha, Uttar Pradesh.

1. That I am posted as stated above
facts of the present case and as (
affidavit before this Tribuna|.
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Z.Thatmeaccompanyingreplyhasbeendraftedbyourcounsel
upon my instructions.

3. That the contents of the accompanying reply are true and correct,
and the knowledge has been derived from official records and
nothing material has been concealed therefrom.

=% PUS
/ﬁ

VERIFICATION

Verified on solemn affirmation
2026 that the contents of the foregoing affidavit are true and correct to
the best of my knowledge and no part of it is false and nothing material
has been concealed therefrom.
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RENU WA & naa
Advocate/Notary Pubi A " ave
teg. No 51548/7 _ o
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True English Translation of Annexure P-1
Sub Collector
Naugawan Sadat (Amroha)
Sir,

Please review the District Magistrate's endorsement order dated
5.05.2022, issued on the attached application addressed to the District
Magistrate, Amroha, submitted by the complainants, Mr. Farman Haider
and Mehboob Haider, sons of Mr. Pyare Hasan, residents of Budhbazar,
Naugawan Sadat, Amroha. In their application, the complainant primarily
states that the land, Khasra No. 672, area 1 acre, located in the town of
Naugawan Sadat, district Amroha, has always been inhabited by the
applicant's ancestors. The state government has no connection with its
ownership, possession, or interference. However, for some reason, a pond
was illegally entered in the Khasra records on the applicant's land after
1984. The nature and ownership rights of a land/property cannot be
determined solely on the basis of Khasra entries. The Municipal Chairman,
officers/employees, Tehsil officials, Sub-District Magistrate and Police
Administration officials are forcibly digging a pond in the applicant's
inhabited land. The applicant has requested the above officials with all the
necessary documentary evidence that they should not dig any pond in the
applicant's land, but they did not listen to him. Making this statement, the
complainant has requested that the applicant's land should be protected
immediately, the illegal excavation and construction going on at the spot
should be stopped and the ownership rights of the pond on the said land

should be clarified.

In compliance with the orders, a field inspection was conducted of the

disputed land plot, Khasra No. 672, area 0.425 hectare, situated in village

16
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Naugawan Sadat. Certified extracts were obtained by inspecting the
Khevats, Khasras, Khataunis and Jamabandis of the previous settlement
up to the maximum available Fasli 1312 in the revenue archives of non-
Z.A area village Naugawan Sadat from 1359 F. and before and similarly
certified extracts were obtained by inspecting the Khevats, Khataunis and
Khasras available in the revenue archives of non-Z.A area from 1359 F.

till present.

The investigation has revealed that the disputed land is actually a non-ZA
land. Even after the abolition of the zamindari system, this land continued
to be non-ZA land and was not included in the ZA category in the process
of abolition of zamindari. In the Jamabandi Khasra, from the crop year
1312, i.e., from the years 1905 to 1941, this land was registered as old
Gata No. 467, area 04 bigha 15 biswa (74 dismil) "Pond". Khevat Mohalla
50 1349 In the year 1942 AD, this Khevat No. 690 under Shamlat Deh
Hasab Hasis Thok Yad Ali was registered in the Khatauni of Fasli 1359 in
Khata No. 1690 in Category-15 as new Gata No. 672 and area 1.5 acre
was recorded in the account of "habitat". Whereas in the Khasra of the
same Fasli 1359, in Gata No. 672 area 1.5 acre, "pond" 0.35 acre and
habitat 0.70 acre is recorded. Non. Z.A. were found available after Fasli
1359. In all the records related to this, the same entry Khevat number
690 area 83.69 acres Shamlat total body as Hasas is being recorded in
the related Khatauni accounts, Pond Gata No. 672 area 1.05 acres i.e.
0.425 hectares till date. To confirm this fact, Khevat, Khatauni, Khasra
Fasli 1359, Jamabandi Fasli 1312, Khevat obtained from the archives,
certified extracts of the Khevats of 1364-70, 1376-81, 1382-85, etc., and
the Khataunis of the crop years 1382, 1383, 1410, etc., are enclosed.

Similarly, in all the records, including all the Khevats, Khataunis, and
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Khasras related to non-ZA since the crop year 1359, till the present,
Khavat No. 690, Shamlat, total land, Hasbe Hasas, total area 83.69 acres,
under Khata No. 672, area 0.425 hectare, is recorded as "Pond". The
disputed land is also a pond on the spot and is known throughout the
town of Naugawan Sadat as "Pond Amki". To protect this pond from
encroachment and develop it into an "Amrit Sarovar," the Nagar
Panchayat of Naugawan Sadat is building a boundary wall and cleaning it.
It's worth noting that the ancient settlement of Naugawan Sadat town is

built on three sides of this plot of land, and the market is on one side.

2. The application filed by the applicant Farman Haider etc. and the
attachments submitted as evidence were examined with the authentic

records obtained from the archives.

2(a). Account number 1533A of the Non-ZA Khatauni 1359 F presented
by the applicant in his evidence shows Pyare Hasan, son of Irteza Hussain,
Kaum Syed, resident, tenancy 16 years, plot number 672, area 0.73 acre.
It is noteworthy that accounts in the Non-ZA Khatauni are recorded in
integers. While recording account numbers in the Khatauni, only one
integer can be assigned to any account. Accounts cannot be divided by
entering a partition number or dividing them into A, B, C, etc. In the
Khatauni, immediately above the entry in question in the name of Pyare
Hussain, Category-1A transferable landholder rights are recorded.
However, this is done only in ZA Khataunis. The Khatauni records various
cultivators and tenants, ranging from Category 1 to Category 15, and none
of these cultivators have transferable landholder rights. There is no
Category 1A within the Non-ZA category. No cultivator recorded in the
Non-ZA Khatauni receives transferable rights, and such rights are only

available to Khewatdars (landlords). A careful examination of the entry in
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question and the remaining entries on the same document clearly reveals
a discrepancy in handwriting. The entry in question is not in the
handwriting of the original Khatauni writer, and appears to have been
forged later, taking advantage of the space between the two accounts
and in a different handwriting. It is also apparent at first glance that the
forger and falsifier were unaware of the differences between ZA and Non-
ZA Khatauni records. It is also noteworthy that to verify the authenticity
of the Khatauni relating to the 1359 Fasli Khatauni filed by the
complainant with the complaint, an extract of the Khatauni relating to the
same account was obtained from the revenue archives. A comparison of
this extract clearly shows that account number 1533 is an undivided
account and is not divided into 1533A and 1533B. This account is
registered under Category 5 in the name of Ale Hasan, etc., and two plot
numbers are mentioned, which do not include plot number 672. Thus, the
authentic extract of the Khatauni clearly indicates that the complainant
has prepared and submitted a forged, fabricated, and fabricated Khatauni
for the 1359 Fasli Khatauni relating to account number 1533A as evidence.
By preparing fake records in the name of the applicant's father Pyare
Hasan, a conspiracy was hatched to usurp the valuable land of the pond
meant for public use and to usurp its rights by manipulating the revenue

records.

2(b). In support of his complaint, the complainant has filed separate
Khataunis for account number 189 for the crop years 1380 to 1383 and
account number 1013 for the crop years 1384 to 1389. These Khataunis
are for ZA areas, that is, areas where the land tenure has been abolished.
However, it is an undisputed fact that the disputed plot number 672,

measuring 0.425 hectares, is non-ZA land. While non-ZA Khewat,
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Khatauni, and Khasra can be prepared in respect of it, there is no question
of any entry being made in the ZA Khatauni. To verify the authenticity of
the Khatauni submitted by the complainant in his evidence, extracts from
the archives were obtained and a comparative study was conducted. This
revealed that Khatauni No. 189B, dated 1380 to 1383, and Khata No.
1013, dated 1384 to 1389, filed by the applicant, are not Khataunis for
two different crop years. They are extracts from two different Khataunis,
dated 1380 to 1383, each registering the name of Pyare Hasan, son of
Irteza Hussain, resident of village Purva, 1371 F, land humber 672 m, area
0.73 acre. Although the names are recorded in the same manner on both
accounts, a dubious order regarding Pyare Hasan's inheritance is also
recorded on account number 1013. In which, instead of Pyare Hasan, the
names of Farman Haider and Mehboob Haider, minor sons of Pyare
Hasan, have been recorded. Thus, there is no justification for registering
non-Z.A. land in Z.A.'s Khatauni. Prima facie, these entries are against the
law. Apart from this, it is again to be informed that while preparing the
Khatauni, the account numbers are provided only in integers as per the
rules and under no circumstances can the accounts be divided by entering
the partition number or by A, B, C. This type of division can be made with
respect to plots, but not with accounts. Since the names of the original
account holders in account numbers 189 and 190 had already been
entered by the scribe of the original Khatauni at the time of writing the
original Khatauni, at some point after the original Khatauni was prepared,
a fake entry in the name of Pyare Hasan was made, taking advantage of
the empty space between the entries for account numbers 189 and 190.
Account number 189B was created after account number 189. There is a

clear difference between the handwriting of the scribe of the original
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Khatauni and the handwriting of the recorded entry. This difference in
handwriting also indicates that this entry is a fake entry. Although the
complainant filed the Khataunis for account numbers 189B and 1013 as
separate crop years, investigation revealed that both accounts belong to
the same Khatauni. Thus, there is no justification for creating two
accounts for the same plot and the same area in the same Khatauni
belonging to the same person. Regarding account number 1013, it is also
ridiculous that this account was forged between account numbers 1009
and 1010 in the original Khatauni. It appears that the forger found no
other space to make a fraudulent entry except the empty space between
account numbers 1009 and 1010 in the original Khatauni. Accounts are
listed sequentially in the Khatauni, and account number 1010 comes after
1009; it is impossible for 1013 to come after 1009. In the light of all the
facts, the entries made in the name of Pyare Hasan in account number
189B and account number 1013 of the Khatauni of the crop year 1380 to
1383 and the recorded inheritance appear to be fake, forged and forged.

Which was not part of the original Khatauni and was recorded later.

2(c). The complainant filed a Khatauni for the crop years 1384 to 1389,
under account number 691A, stating that Akhtari Khatoon Joja Anwar
Hussain, resident of village Mohammed Papadi, plot humber 672, was
registered. An extract from the archives was obtained to verify the
authenticity of this Khatauni. Investigation revealed that this Khatauni
actually refers to account numbers 1380 to 1383, the fraudulent activities
detailed in point 2(b) above. Similarly, this Khatauni contained fraudulent
entries and forgeries. Firstly, Khata nhumber 672 is non-ZA land, so it
cannot be entered in a ZA Khatauni. Second, the account numbers in the

Khatauni are in full block and have been in place since ancient times.
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Empty spaces in the prepared Khatauni were used to forge the account
numbers A, B, etc. Furthermore, the handwriting of the original Khatauni
writer and the handwriting of this fraudulent entry in the name of Akhtari
Khatoon on account number 691A are completely different. Thus, this

entry, too, has been found to be forged and forged.

3. Information was sought regarding the issuance of extracts from the
records submitted by the complainant in support of his complaint
application from the archives. The Archivist-in-Charge informed in writing
that, except for the land map, the extracts from the Khevats, Khasras,
and Khataunis submitted by the complainant were not issued from the
archives and were fabricated by the complainant himself. The Archivist-
in-Charge's report is enclosed. It was also learned from the archives that
the Z.A. Khataunis of village Naugawan Sadat for the crop years 1360 to
1373 have been destroyed, and the Khataunis for the crop years 1385 to
1403 are also unreadable due to their deterioration. Khataunis for the crop
years 1404 to 1409 are not available. Copies of the documents are

enclosed.

Authentic evidence clearly demonstrates that the village of Naugawan
Sadat, Khewat No. 690 Shamlat, with a total land area of 83.69 acres, is
a special Khewat encompassing all public lands within the village,
including paths, graveyards, ponds, settlements, roads, and wastelands.
No individual Khewatdar or landowner is the sole owner or possessor. This
Khewat includes lands for public use. According to Khasra Non-ZA, this
Khewat comprises a total of 92 plots and an area of 32.936 hectares. The
current plot, Khata No. 672, with an area of 0.425 hectares, which has
been in dispute for over 100 years, is part of this Khewat and is part of a

public pond. There is no doubt that the complainant and his ancestors,
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with the assistance of some unknown individuals, have attempted to
usurp the valuable pond land through a well-planned conspiracy by
making false entries and forgeries in the revenue records. However, the
land in question has been a protected and secure pond for centuries, both

in the revenue records and on the spot.

It is also requested that the fraudulent entries made in the various
revenue records mentioned in points 2(a), 2(b) and 2(c) be cancelled
through judicial proceedings under Section 32/38 of the Uttar Pradesh
State Code, 2006, and the records be amended. Yours sincerely for

perusal and necessary action.
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ANNEXURE P-2

HUSH IRIETETE , STHUS (3ARIGT , dgsie A hmai Jrard
HIEhd a1 TET:- T202313380400047
are 9=t 47/2023
TRRR I HIHAT 3fe
IR U2 TSI igdr - 2006 , 3idfa uRT:- 38(2)
" 3ifaw smear”
ammeer fafd:- 14/08/2025

fofa

U aTe hl hrddTg! dgdieiaR ANl |rard &t 3T féien 19-05-2022 o YR TR TR gat|
JediceR ArTat |rard cht Siig e fadich 19-5-2022 # Ieer foham a & foh areusd i-@ve
T €0 672 IehalT 0-42580 G U AhTTat |rard 1 Wity FHteror foman) e sriffietat 9170
S€0 YO0 & I AhTTat |rard 1359 the 3R 3¢ gd & Teied SifHer@nTR § Sifderad Iuerey
Tl 1312 deh o Wae TR Eal-aT 3R Ud S laed chl STHTEIAT T FIHTIAT e THTON IG=0T
T fohd T 39 UhR A0 S80T0 &F & 1359 B! & d1¢ T gaddH deh o o fAAEIR &
ST We, G l=a1 3R TERT T FIHTIAT ehx ITch THTTOI IGUT U fond 7| Sifrerat &bt st
T I I USRI | T S ATeUd -GUg arad # A0 HE0 YO T -TUS & | FHIGR! @Il
SRt I8 - ARk A0 S0 QO <t qfH gt a1 g7 3R SiaRY famner &t ufehar A saeht
S80 g0 # afffera gt fohar o 81 STHTe=! @ERT J1ad Gl 9y 1312 & sryfd Twafad 99
1905 & 1941 # 39 9-GUE I QX1 el H0 467 Iehat 04 star 15 fowar (74 fefE) “dreme” &sf
7| @9 HETl et 1349 ¥ 1942 30 # I8 Wae H0 690 AHAT &8 599 g4I Uleh AT 3Telt ch
STd Telt 1359 &t @it 7 @1 €0 1690 TR Hofi-15 H a7 77er |0 672 T9eRe &thed 1.5
Tehs “HTETEN & @i # gof gaT| STafeh 3¢t thdell 1359 & @ERT H 1T €0 672 &5thal 1.5 Yehs |
g 0.35 Yehg 3R TGl 0.70 Uehs &of &1 Gfch I © 8 TTTeT U&AT 672 TohalT 0.42580 dTele
Y oft & sifeha , fomT fonedt Gam sifderrd) & smméer & arerre #e i ff et SATErdl & He H &l e
&A1 fafdren ¥u 9 71T & T a8 AfHeal H geda & Hafdd ufehar & siid S17dT 81 . %eet 1359
& ITR & U T 9790 =0 V0 & graf-drq gaft srferat & gt ufaf® Tae T 690 ehar
83.69 Tehs AT Gel 38 B8 gHIT TIf-Ad QI+ 3 WTal TR dTeATe TMTeT T0 672 IhaT 1.05
Qehg 37T 0-42580 ITHI dch Gof Iall 31T 8T ¢ | 39 a2 i gfP & oy siffeer R & ur @ae
T, GERT G 1359, SHIE<) Hhdet 1312, Wae 1364-70, 1376-81, 1382-85 3Mfe & @adi
3R waelt a¥f 1382, 1383, 1410 3nfe ht @it o gHIford IgRuT G &l .......... ThUXT:

(2)

3t R 1359 B! & IR adH deh &b A0 WS0T0 T Traf-Ad gt Wael, waifaal ek
TRl afgd Tt sifeeral # gurad @ae €0 690 ATHATT Hol &8 B gUI Pt Ihall 83-69 Tehs &
ST TTeT <10 672 Ikl 0-42580 “dATeITa” &of Il 31T 38T ¢ | TGN -U8 Hich WR +ff qrerel &
& 3R “qTATE A" o ¥U & T ANTET HIGTd ehedl | SIHT STl & | 39 dTeATd ehl Sifclehd T T sraTeny
"I TAR" & 34 F [IRad et 3R Wi et o ford TR damad it d1eTd h gRT S9eh!
TR IR X T YIS o I heT TT & | Ieoia-11d & foh 39 9-WUg & i< axth A1t Frard
h<d Y Igd YR SATETET S § 3R Yeh Rt ATSTR ¢ | THIfOT anedt & Tuw ¢ fok ame v arera
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T O

F Wae I=1 690 ammw%g@mW%wWWﬁwwﬁ@amﬁa
IUGNT it TEE AT IR, SHiSAT, arerrat, sranfe, TSt g dor Snfe Y ges fagiy @ae g1
fSrrent 1S cafhTd WaeaR a1 STHIGR dwgT Afelh d SIfYRRT 6! § 3R 39 Wac # =A™ &
U ht ATl Iffferd g1 @R A0 F80 YO & SUR 39 E©ae | il 92 T 3R 32.93680
@Fthet Afiferd g1 favTd dTerT 100 awt & oft sifdes T9g & a1eu™d f-|Us adAm el T0 672
&thet 0.42580 SHT ©ae ol 41T & 3R Ardif-eh arerd hl A g1 39 ff g a<g 78l & fh
fRrerraehdl R Ik Gareil GRT iU ST AT o TEdNT § IToTed AT Aol # hefl grarear 3R
HeTTATS IRTHR Tl i g YA ol GRAAISId wgd= & Si=1iid g3, gfdam & graer et wiY
| STafch areud ff Torea Sifdeal & ofk Hidh wR oft Tfeat @ WRfea ofk qrférd aret gt 81
Sfeerfea fafe= Tora sifererat # <t 71 et gfafeat a 090 0 Efgar-2006, 6t a1 32/38 &
=it =Rk ufehat & Arenm @ A fhd ST 8 simeat v &t 81 gaTs o IuRi= faiah
28.01.2023 @t & UIRT TR TgHIIaR A1TTE:T HIGTd Sl ST TR f&ieh 19.05.2022 R
hed g Terd Im AT H1eTd chl GERT T/ asthel 672/0.42580 UR et 3ifehd Tfdel AT
8ex g HEgd g YU IR g4 A0 0 JZaTsIR ARmdi drerd & A e e i I39! g
ofl-6(1) aretrer & &St fohaT 7T T

dagrd fédier 22.03.2023 et A 8ex §F WR 89 d Hegd 8ax JF WR g9 [0 JganiR
Tl 1eTd gRT SToTd TR U1 U5 7Y 9RI-5 fAare sifefgs, urdar s uxgd &= gd urRa smesr
f&Tier 28.01.2023 et A& fohd ST &Rl ATRAT B TR oo SHHST:

(3)

f&Ter 19.06.2023 Tt GAaTE o IURT STSTa TFR U1 Ut f&ien 22.03.2023 gd dieri=
SRR GRT R &R, Y UTRa 18T f&A7en 28.01.2023 R foma SireRr are gHsiifad fomar
T 3TUfAehdl TR gaR 3T gIRT f&Aier 19.09.2024 ot dgdieieR ATt Orerd chl 3i=et
f&=eR 19.05.2022 WR smufxy griae i A, foreH e & for Rarfea offf mrer €0 672 & Arfeer @
RIS WR g G AT g & 3R g9 AT 1359 Hlel! & It 373 ¢ | aredsd fH 1384 1
1389 el H Wrar €0 1013, 1380 dT 1383 et 1T H0 672fA0 e 0-73f30 IR @R g9 &l
T 3ifehd & TUT ITch! JATURI= STUIRARTOT & AT 3ifehd 81 713, STt Ugl @ 3R 3y &1 ada
Gt # 7er H0 672fA0 SmafaerdiTor & A Sifchd Tt 311 2@ €, St 1359 thdfel! ¥ IR It 3MTd
€1 TITeT |0 6720 & SrrufxiehafiTor St Sirenet & 3R areafdes whestt g1 1359 Hhuel | off SMET &of
g, o em1-38(2) 30W0 0%fear, # sioft uRafda = a1 710 =amaTerd ot IS s SIfeR U
T8l g1 URT-38(2)3I0W0RN0 Hfgar & sr=wia ITorea fHeral # g3 faftehra Ffe/ et sruar Iah &l I5
fohd ST op1 TTfa T 8, 39 URT o Si=ATd STYR oy W1 H sifchd UgfR &l g &l fohar 511 Fehdr
dgdieieR ATt grerd o Rulé fieifehd 19.05.2022 MR Td 3fificsiH g1 & ShRUT AR
foRd ST i Tl AT 8

STufiend] HHM §a gRT aTiRae ht 7t Smufy faieh 19.09.2024 o fardeg srferemet srfderri/
LY TR G e Wrerd & SR d ufasmai aiee s gy smufdedl &t smuf< i
19.09.2024 &1 GUS & §U T WO 672 et dgHIelaR FITe::T HIard el 3Re fien 19-05-
2022 & YR TR IHhI Je

R gRT 3IWA U&ll & fagH Sifa=hisit oht a9 et YT A1 JAT UATael TR Iueiey 1T/ dgHITER
et |rera Y ST e faHien 19-05-2022 i Siaeieh fohar 7T | fRq am Hivrai |rard oht
TMeT 0 672 IhaT 0-42580 IS SifNerdl & 1ol & ¥U & 3ifchd &1 3ft fRAfT & smeer =i
19.06.2023 fAR1eR 811 & ehRuT A fohar ST & auT dgdidier ShTdi 9rerd ht ST 1]
f&ien 19-5-2022 & YR R fAT I AR T1GT1d & @R 0/ &Tthad 672/0-42580 TR Teld
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T O

ifehd A

ShHRT:

4)

AT 2eR d HEgd &eX TATT0T @R g&H 0 H10 JEaToiR Al arerd Fed e Jffl Sgeh et
Foft-15(1) e (A0 S0 YO ) # &sf fohar st 3fEa udia ghar &1

JTeRT

37d: dgHAER =TTt TTera i et i 19-05-2022 TR i St &1 3T i
19.06.2023 =% foram Sirar g1 ¥ 7 hmat 91erd & @1 W0/ &5 thd 672/0-42580 WR Tad
Sifhd Ufaet BRAT 8&R T A gax TN @R g4 A0 H0 JgareiR Himai rard FARed e Jff
IGh! TeT Fuft-15(1) qrere (A90 €0 YO o) & &of foham STaT &1 URAT SRS gg YIdh 9
SR} 81| dgeielgR A1TTat Tgrd hl Sird STReT feiah 19-05-2022 39 3TELT ahT T @it | |10 e
gRa =amartereRzoT, gam dis T3 feell grr utika sméer féAie 01.07.2025 (3mésr ufd derd) &
3Tl H 39 3T Y Uk ufa it Sifepit TR d=maa Fmai 9rerd SrRIgT ol 39 e &
a1 Uf¥q i STt 8, foh Sk dTeTTel 711er €0 672 et 0.42580 TR U=ard AR 91ard
SR & fRd ¢ ey drerra & Jff e H0 672 TehaT 0.42580 & 37 dhesTl &Reh i de@d
fohd ST 8q deehTel RUHTAR 3irasyes shrddTat ehedT giAfgd &2, arfes 710 IEta gRa =amafereo
g 0 73 faeedl & 31mder f&Aien 01-07-2025 T SUTT 81 Heh | UATde! TG 3TaTh hriars!
ST SR 8|

Disclaimer :
SURIRE GIAT AT A1 § U7 IS ATATd R eighed Ua=U= HoTell (RCCMS) & Iuetees
ST GO WR IR g , 39 ga=1 i &l fafdes wr=aan a8 gihft arafas gamn & gfe
HEIfAd gy / ararerdl Y uSATaed! / gsraferal @ Y S gendl 1"
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True English Translation of Annexure P-2
Court :- Sub-Collector
Division: Moradabad, District Amroha, Tehsil: Naugawan Sadat
Computerized Back Number:- T202313380400047
Case No:- 47/2023
Government vs decree etc.
Uttar Pradesh Revenue Code 2006, under Section:- 38(2)
* last order "
Order Date:- 14/08/2025

Decision

1. Proceedings in the present suit were initiated on the basis of the report
of Tehsildar Naugawan Sadat, dated 19-05-2022. The Tehsildar
Naugawan Sadat's investigation report, dated 19-5-2022, states that a
field inspection was conducted of the disputed land plot, Khasra No. 672,
measuring 0.425 hectares, located in village Naugawan Sadat. Certified
extracts were obtained by inspecting the revenue records of the non-ZA
area of village Naugawan Sadat, from the 1359 crop year and earlier, up
to the maximum available crop year 1312, and the previous settlement's
Jamabandis. Thus, certified extracts were obtained by inspecting the
Khewat, Khasra, and Khasra available in the revenue archives of the non-
ZA area, from the 1359 crop year to the present. Scrutiny of the records
revealed that the disputed land is actually a non-ZA land. Even after the
abolition of the land tenure, this land continued to be non-ZA land and
was not included in the ZA category in the process of abolition of land
tenure. In the Jamabandi Khasra, from the crop year 1312, i.e. from 1905
to 1941, the old plot number 467, area 04 bigha 15 biswa (74 decimal)
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"pond" of this land was recorded. In the Khevat Mohalla Fasli 1349, 1942
AD, this Khevat No. 690, under Shamlat Deh Hasab Hasis Thok Yad Ali,
was registered in the Khatauni of Fasli 1359, Account No. 1690, Category
15, as a new Khata No. 672 with an area of 1.5 acres in the account of
"Abadi". Whereas in the Khasra of the same Fasli 1359, in Khata No. 672
with an area of 1.5 acres, "Pond" of 0.35 acres and inhabited land of 0.70
acres are recorded. Since from the very beginning, Khata No. 672 with an
area of 0.425 acres was registered in the category of pond, registering
the land of pond category in the inhabited category without the order of
any competent authority is legally wrong and comes under the process
related to forgery of records. In all the records related to non-ZA found
after Fasli 1359, the same entry Khewat No. 690 area 83.69 acres Shamlat
total Deh Hasbe Hasis, on the accounts of the related Khatauni, Pond Gata
No. 672 area 1.05 acres i.e. 0-42500 is being recorded till date. To confirm
this fact, certified extracts of Khewat Khatauni, Khasra Fasli Nasli 1359,
Jamabandi Fasli 1312, Khewats of Khewat 1364-70, 1376-81, 1382-85
etc. and Khataunis of Fasli years 1382, 1383, 1410 etc. obtained from the

archives are enclosed........... respectively

2. Similarly, in all records, including all Khewats, Khataunis, and Khasras
related to non-ZA land from the 1359 crop year to the present, Khawat
No. 690, Shamlat Total Deh Hasbe Hasis, total area 83.69 acres, Khata
No. 672, area 0.425 hectares, has been recorded as "Pond." The disputed
land is also a pond at the site and is known throughout the town of
Naugawan Sadat as "Pond Amki." To protect this pond from
encroachment and develop it as an "Amrit Sarovar," the Nagar Panchayat
of Naugawan Sadat has walled it and cleaned it. It is noteworthy that the

ancient settlement of Naugawan Sadat is situated on three sides of this
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land, and on one side is the market. It is clear from the authentic evidence
that the village of Naugawan Sadat Khevat number 690 Shamlat total land
as per hasas area 83.69 acres is actually a special Khevat of all the lands
of public use situated in this village like paths, graveyards, ponds,
habitations, roads and barren land etc. of which no individual Khevatdar
or landowner is the sole owner or authority and this Khevat includes lands
for public use. According to Khasra Non Z.A. this Khevat includes total 92
Gatas and area 32.93680. The land parcel which is under dispute for the
past more than 100 years, present Gata number 672 area 0.425 hectare
is a part of this Khevat and is the land of public pond. There is no doubt
that the complainant and his ancestors, with the help of some unknown
people, have made a well-planned conspiracy to usurp and grab the
valuable land of the pond by making fake entries and forgeries in the
revenue records. Whereas the disputed land is a protected and safe pond
for centuries in the revenue records and at present too. A report has been
sent for cancellation of the fake entries made in the various revenue
records mentioned above through judicial process under Section 32/38 of
the Uttar Pradesh Civil Code-2006. After the hearing, by passing an order
on 28.01.2023, accepting the investigation report dated 19.05.2022 of
Tehsildar Naugaon Sadat, the wrong entry on Khasra number/area
672/0.425 hectare of village Naugaon Sadat in the name of Farman Haider
and Mehboob Haider, sons of Pyare Hasan resident of Mau Budhbazar
Naugaon Sadat were cancelled and the land was registered in its original

category-6(1) pond.

Thereafter, on 22.03.2023, Farman Haider, son of Pyare Hasan and
Mehboob Haider, son of Pyare Hasan, residents of Budhbazar, Naugawan

Sadat, submitted application number bajwe along with Section 5 of the

29



141

Limitation Act, requesting cancellation of the earlier order dated
28.01.2023.

3. After the hearing on 19.06.2023, the petition number bajwe dated
22.03.2023 was accepted by the former presiding officer, the earlier order
dated 28.01.2023 was cancelled and the case was revived. On
19.09.2024, objection was filed by the objector Farman Haider etc. on the
report dated 19.05.2022 of Tehsildar Naugawan Sadat. It was filed, in
which it was said that the owner and occupant of the disputed land Gata
No. 672 was Pyare Hasan son of Irtiza Hussain and it has been in his
name since 1359 Fasli. In the disputed land of 1384 to 1389 Fasli, Khata
No. 1013, 1380 to 1383 Fasli, Khata No. 672 Mi, area 0-73D, the name of
Pyare Hasan is mentioned and after his death, the names of the objectors
were mentioned, which is correct and legal. In the present Khatauni,
Khata No. 672 is mentioned in the names of the objectors, which has been
continuing since 1359 Fasli. The objectors have habitation and actual
possession in Khata No. 672. In 1359 Fasli also, habitation is recorded,
which the Hon'ble Court has no legal right to change the category under
Section-38(2) of the Uttar Pradesh Civil Code. Section 38(2) of the Uttar
Pradesh Revenue Code provides for the correction of clerical errors,
mistakes, or omissions in revenue records. Under this section, entries
recorded in the base year's Khatauni cannot be corrected. The Tehsildar,
Naugawan Sadat's report, dated 19 May 2022, has been requested to be

dismissed as baseless and unjustified.

Against the objection dated 19.09.2024 filed by the objector Farman
Haider, the Executive Officer/President of Nagar Panchayat Naugawan

Sadat filed a counter objection, refuting the objection dated 19.09.2024
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of the objector and giving Gata No. 672 its original title on the basis of
the report dated 19-05-2022 of Tehsildar Naugaon Sadat.

I have heard the arguments of the learned counsel for both parties and
examined the evidence available on file and the investigation report of the
Tehsildar, Naugawan Sadat, dated 19-05-2022. Khasra No. 672,
measuring 0.425 hectares, located in the village of Naugawan Sadat, is
recorded as a pond in the revenue records. In such circumstances, the
order dated 19-06-2023 is cancelled as baseless. Based on the
investigation report dated 19-5-2022 of the Tehsildar, Naugawan Sadat,
the Khasra No./Area 672/0-42580 of the village of Naugawan Sadat is

wrongly marked name.
Respectively

4. It seems appropriate to cancel the land of Farman Haider and Mehboob
Haider, sons of Pyare Hasan, resident of Budhbazar, Naugawan Sadat and

register it in its original category-15 (1) Pond (Non ZA Land).

Order

Hence, the report dated 19-05-2022 of Tehsildar Naugawan Sadat is
accepted. The order dated 19.06.2023 is cancelled. The wrong entry of
Farman Haider and Mehboob Haider, sons of Pyare Hasan, resident of
Mohalla Budhbazar Naugawan Sadat, on Khasra No./Area 672/0-425
hectare of village Naugawan Sadat is cancelled and the land is recorded
in its original category-15(1) Pond (Non ZA Land). The permit should be
issued separately for the acquisition. The investigation report dated 19-
05-2022 of Tehsildar Naugawan Sadat will be a part of this order. In the
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light of the order dated 01.07.2025 (order copy enclosed) passed by
Hon'ble National Green Tribunal, Principal Bench, New Delhi, a copy of
this order is sent to the Executive Officer, Nagar Panchayat Naugawan
Sadat, Amroha with the direction that the said pond, Khasra No. 672, area
0.425 hectare, is situated in the jurisdiction of Nagar Panchayat
Naugawan Sadat, therefore, ensure to take necessary action as per rules
immediately for evicting the illegal occupants from the pond land, Khasra
No. 672, area 0.425 hectare, so that the order dated 01-07-2025 of
Hon'ble National Green Tribunal, Principal Bench, New Delhi can be
complied with. After the file, necessary action should be taken in the

office.
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True English Translation of Annexure P-3 (Colly.)

Case Detail
Summary of the case

Division:- Moradabad District: Amroha Tehsil Naugawan
Sadat Court: Sub Collector

Case No.: 5416/2025

Computerized Case No.: T202513380405416
Plaintiff /: Nagar Panchayat Naugawan

Status of the case: evidence plaintiff
Defendant's name and Address: Sadat, Jamin Abbas etc., resident of
Mohalla Budhbazar Naugawan Sadat

Nature of suit: original suit

Date of filing:  29-Sep-2025

Next Hearing Date: 19-Mar-2026

Act, Section: Public Premises Act (P.P.ACT), 4
Khata Number: -----

Khasra number: ----

Area: ----
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Case Detail
Summary of the case

Division: - Moradabad District: - Amroha Tehsil: Naugawan Sadat Court:
Sub Collector

Case No.: 5417/2025

Computerized Case No.: T202513380405417
Plaintiff:  Nagar Panchayat Naugawan

Status of the case: counter letter

Defendant's Name and Address: Sadat, Farman Haider, resident of
Mohalla Budhbazar Naugawan Sadat

Nature of suit:  original suit

Date of filing:  29-Sep-2025

Next Hearing Date: 19-Mar-2026

Act, Section: Public Premises Act (P.P.ACT), 4
Khata Number:------

Khasra number;--------
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Case Detail
Summary of the case

Division: - Moradabad District: - Amroha Tehsil: Naugawan Sadat Court:
Sub Collector

Case No.: 5418/2025

Computerized Case No.: T202513380405418
Plaintiff:  Nagar Panchayat Naugawan

Status of the case: Discussion

Defendant's Name and Address: Sadat, Mehboob Haider, resident of
Mohalla Budhbazar Naugawan Sadat

Nature of suit:  original suit

Date of filing:  29-Sep-2025

Next Hearing Date: 19-Mar-2026

Act, Section: Public Premises Act (P.P.ACT), 4
Khata Number:------

Khasra Number:--------
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Case Detail
Summary of the case

Division: - Moradabad District: - Amroha Tehsil: Naugawan Sadat Court:
Sub Collector

Case No.: 5419/2025

Computerized Case No.: T202513380405419
Plaintiff:  Nagar Panchayat Naugawan

Status of the case: Evidence Plaintiff

Defendant's Name and Address: Sadat, Mehrav Ali etc., resident of
Mohalla Budhbazar Naugawan Sadat

Nature of suit:  original suit

Date of filing:  29-Sep-2025

Next Hearing Date: 19-Mar-2026

Act, Section: Public Premises Act (P.P.ACT), 4
Khata Number:------

Khasra number;--------
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